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v . It is heroby not
Institution mentionhed ..:low has been approve
Scientific & Industrial Research, New Delhi,

Authority for the purposes of clause ( ) of
Section 3% (Thirty Five/One/ Twe ) of %ﬁe

read-wgth Rule 6 of the Income~tax Rules, 1962

" fagtitution” subjeét to the following condit

i} That the Natiemal Institute for
- g

will maintain a separale account'g?
by it for scientific research. .
That the said Institute
of 1ts scientific resparch activiti
Authority for every financial year
pe laid down and intimated to them
30th April each year. -

iiy

113) That the said Iastitute  will sub

Authority by 30th June each year a

annual accounts showing their total
and Balance “heet showirg its asset
gopy of each of these documents to
Commissioner of Incomewtax.

That the said Institute
of Dircat Taxes, Ministry of Finang
RevenueY, Mew Delhi, 3 months in 2c
expiry of the approval for further
hpplications received after the dat
approval are liable to be rejected.

iv)

INSTITUTION

*Nstional Institute for Training in
¥ihar Lakes, PO« HITIE, Bonbay=400

Tral

- will fury

will apply

ified for general|information that the
d $y Department of
the Presoribed

sub~section (1) of

Inceme=tax Act, 1961

ander the category
lons ‘

L

ning tn Isdustrisl

fapering, Bembavs,

hish annual returns
gs to the Prescribed
n. such forms as may -
For this purpose by

pit to the Prescribed
bopy of thelr audited

income .and expenditure
b liabilities with
Lhe concerned

-

]

to Gentral Board
b, {(Depa rtment of
range befors the

L xtnnsion.

of expiry of

L

2

=

Industzrizl Englineering,

TB?’-

Gontd.....'Q/Q |



This Motification is effective for a period from

24201986 10 Jlelel268s

'lf/ ({ Y.Ky Batra } .
Under Secretary to the Government of India

Copy forwarded tosw
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211 Commissionurs of Income~tax (2 copies:.

Director of Inspection {Investigation)/(Special Investi-
gation)/IT&Audit/RS&PR/Vigilance/Intelligence/Recovery/
Survey/PaPR, New Delhi.

Directorate of 0 & M Services (Income~tax)}, Aiwan—ec=~
Ghalib, Mata Sundri Lane, New Delhi.

The Secretary, Department of Scientific & Industrial
Research, Technology Bhavan, New Mehrauli Road, New Delhd

with reference to their Office Memorandum No. —
dated _ 1/767/86=TUV
10,11.1986. :

" The Joint Seeretary & Legal Adviser, Ministry of Law,

Shastri Bhavan, New Delhi.
Comptroller & Auditor General of India (50 copiesis

Bulletin Section of D.I.{P&PRY, 2nd Floor, Hans Bhavan,
I.P. Estate, New Delhi (5 copiesVe

The Registrar, Matlonal Institute for Trainiag in
Industrizl Engirecring, Vihsr Lske, ¥F.0. lITIE,
Bomiuy=400 087« :

~
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( Y.K. Ratra ¥
Under Secretary to the Government of India
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